U

e

of-g\|a ]

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

e

Loovnd  Poc Avbmibs Wb
hi b rordicoppd o Aot
mm(bk7 mziauﬁwr-<m

bc}b livg O‘TP&W on l‘,\){ﬂ
o I Gumd ons mwel”
/K'OUAM% , m B‘w o MARMO

an W w.aa;b ot KT 0

Co }7 Cotunted
Y

N led uch PW“"’”
P

e U Ben

k)

@%{ R

S

'
Crder dated 24.7.2000 "

It is submitted by Shri J. ath that
prayer made in this C.A. by the spplicant has already
been allowed by the departmental authorities and in
view of this he does not want to press this O.A.

Heard Shri BsDas, learned Addl .Standing
Counsel for the respondents. In view of above
submissions made by the learned counsel for the
petiticner CeA. is disposed of as not being pressed.
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